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I think some relaxation has already 
been given to them.

Shrimati Tarkeshwari Sinha: Is it
a fact that Mr, E. H. Marker, a for
mer Under Secretary of the Board of 
Trade who came here on the invita
tion of the Central Government to 
advise on the Banking Companies Act 
has suggested that the Banking 
Companies Act should be radically 
changed and if so. what do Govern- 
nent propose to do in the matter?

Shri A. C. Gaha: I do not knjw
whether this concerns with the ques
tion under discussion. I would like 
to have notice.

Shri C. R. lyyunni: How do the
time Uabilities and the demand liabi
lities in Travancore-Cochin banks 
compare with other banks In Part B 
States?

Shri A. C. Guha: Travancore-
Cochin has a peculiar position. It 
has more agricultural or rural people. 
This condition prevails in ather 
States also, I have ^ eady  
stated. This particular point was 
made out by two members and I 
think certain relaxations have already 
been given in that matter.

Shri C. R. lyyunni: May I know 
whether the demand liabilities in 
Travancore-Cochin banks are much 
less than the time liabiUties?

Mr. Deputy-Speaker: These arc
argument!.

Shri V. P. Nayar: Are Govern
ment aware that by the operation of 
the law. agriculturists and small 
traders will be denied the only help 
which they are getting now Irom 
small well conducted banks and that 
they wi’l be at the mercy of private 
money-lenders who will fleece them?

Shri A. C, Guha: I do not think
that that would be the opinion of the 
Reserve Bank.

Shri T. K. Chaudhnrl: May I
know if the Finance Department has 
rcccived any representation from the 
Government of ' Travancore-Cochin 
in this regard?

Shri A, C. Oahu: As I said, we 
have received representations from 
the Banks Associations, the Travan- 
oore-Cochin Banks Association and 
the Kerala Banks Association. I have 
no Information regai^ihg the Travan
core-Cochin Government.

Shri A. M. Thomas: Do these two 
Associations .between themselves com
prise all the banks in T»avancore- 
Cochin?

Shri A. C. Guha: 1 can take it
from the hon. Member.

Shrt A. M. Thomas: Unlike the
banks in other States like Bengal 
whose case the; hon. Minister had 
taken up on former occasions very 
often, so far as Travancore-Cochin is 
concerned, is he aware that in the 
last so many years, there has not 
been a single bank crash?

Shri A. C. Gah^: From the re îords 
I can say that there have been 97 
bank failures in Travancore-Cochin. 
All this information may be available 
to the bon. Member from the bank
ing Enquiry Committee’s report

Shri V. P. Nayar: Are the Govern
ment at least aware that the present 
circumstances will stifle the exist
ing..........

Mr. Deputy-Speaker: What is the
good of this opinion that it will stifle 
etc.? ,

Shri V. P. Nayar: It is not an ex
pression of an opinion. Are the Gov
ernment aware that it will stifle the 
existing inadequate rural credit faci
lities?

Shri A. C. Guha: It is a matter of 
opinion. However, I may add that 
had that been the G.>vernment*s 
opinion, they would certainly have 
taken measures.

Shri C. R. lyyunni: May I knew
the number of persons to whom cre
dit has been allowed by the various 
banks in Travancore-Cochin, and whe
ther it will compare favourably with 
banks..............

Mr. Deputy-Speaker: The hon.
Member is arguing,

Shri C. R. lyyunni: It is not an
argument. I want to know how it 
compares.

Mr. Deputy-Speaker: Next queih
tion.

Position  of C hiefs of M anipur

-inM. Sfarl Rlshaag Keishlnr Wm
tne Minister of States be pleased to 
siaie:

(a) whether the Government of 
Manipur is ascertaining the opinion 
of the Hill Tribes of Manipur in 
order to flnd out ways and means to 
adjust the future position of the 
Chiefs;

(b) whether the Government of 
India have received any representa
tion from the Hill Tribes of Manh>ur 
expressing their explicit opinion 
^gainst the retaining of the Chiefs
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as heads of villages as well as against 
the continuation of payment of heavy 
tribute to the Chiefs;

(c) whether they have also ex
pressed their opinion in favour of 
the democratic Village Panchayat; 
and

(d) whether Government propose 
to take any action in this connection?

The Minister of Home Affairs and 
Stales (Or. Kat^): (a) Yes.

(b) Yes.
(c) Yes.
(d) The Chief Commissioner of 

Manipur is contacting leiiding 
people, both Kukis and Na;;as, in 
order to ascertain whether any chaiii?e 
is now called for and if so, to what ex
tent.

Shrl Rishgng Eeishing: Is it not
a fact that apart from making several 
representations from time to tin»e to 
the Government of India, the tribal 
peoBlp in Manipur, through iheir or
ganisations, made written as well as 
personal representations during? the 
visits of hon. the Prime Minister and 
the Home Minister to Manipur, de
manding forthwith abolition of Chief
tainship and stoppage of feudal levies 
either by the Droclamation of the 
President or legislation, and the 
establishment of fully democratic 
village Danchayats, and if so. may I 
know how the Prime Minister and 
the Home Minister have taken ac
count of this demand?

Dr. Katju: Some representations
were received and they are all uTider 
examination.

Shrl Rishang Keishiniir: Are Gov
ernment aware that several persons 
were imprisoned and heavi’v fined 
for refusing to pay feudal levies? 
May I know also whether Govern
ment are aware of the fact ^hat the 
Government of Maniour is trying? to 
collect the feudal levies through the 
police, on behalf of the Chiefs, and 
the tribal leaders thereuooii have ap
pealed to hon. the Prime Minister 
and the Home Minister to intervene?

Mr. Depnty-Speaker: How many
questions in one auegtion? Order, 
order, please. It is impossible to 
D etain  in  mind all these questions. 
Two questions have been asked: that 
is enough. The hon. Bftiniiter.

Dr. KatJn: I am fully awarf of 
the whole position. It is not 00 bad 
or so dark as it is tr i^  be painted 
by my hon. friend. These areas are 
very ancient areas, anciant In their

customs* ancient in their outlook 
and not accustomed to quick change. 
The Tribal chiefs discharge vciy res
ponsible duties, administrative as 
well as police duties and there are 
usually certain customary levies. 
They are in themselves, if not mi^ 
used, not of an excessive description. 
We are taking the most active steps 
to find out as to what the tribal 
opinion as a whole is and what 
changes should be introduced. If 
changes are introduced, it may be 
that fairly extensive administrative 
machinery will have to be introduced 
in every villa/?e in order to discharge 
the duties. So far as allegations have 
been made about concrete caj»es, I 
should require notice I have tried 
to give a very complete answer to 
all the aspects that are raised.
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Sliri Saranaadhar Daa: Is the hon.

Minister aware that a Bill has been 
introduced in the Assam Assembly to 
grant the panchayat system in the 
villages, and whether the conditions 
of these feudal chiefs in Aasam are 
the same as in Maniour?

Dr. Katjtt: There are <wo ques
tions: whether the conditions ore the 
same and whether a Bill ha*« been 
introduced. So far as the introduc
tion of a Bill is concerned, T can take 
information from my hon friend. 
Whether the conditions are the same, 
that is a mattev of oninien.

Disnucr Councils in  Assam

•ISM. Shrl Biahuu giil|iigr, WfB 
the MiniitM- of 8 mm IB tlts «e 
pleased to state:




